
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of  July, 2020  

Crl.M.P.Nos.8003 and 8013 / 2020
in

K-10, Koyambedu P.S. Cr.No.839/2020
(Old Cr.No.335/2020 of R-5, Virugambakkam P.S.)

S.Sabarinathan @ Kunjumani ..Petitioner in 
Crl.M.P.No.8003/2020 / Accused

Vijay ..Petitioner in 
Crl.M.P.No.8013/2020 / Accused

              Vs
State by:
The Inspector of Police, 
K-10, Koyambedu Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.E.T.Nandakumaran,  Counsel  for  the  petitioner  in  Crl.M.P.No.8003/2020  and 

M/s.K.Muthuvel,  Counsel  for  the  petitioner  in  Crl.M.P.No.8013/2020 and the  CPP,  this 

court delivered the following:

    COMMON   ORDER

1. The petitioner in Crl.M.P.No.8003/2020, who was arrested on 22.5.2020 and 

the petitioner  in  Crl.M.P.No.8013/2020,  who was arrested on 21.5.2020 for  the  offence 

punishable under Section  302 of IPC in Crime No.839/2020 on the file of the respondent 

police, seeks bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3.  According to the petitioners’ counsel, the petitioners are innocent and they 

have been falsely implicated in this case.  The petitioners are in custody for more than 60 

days and prays for granting bail.

4.  On the other hand, the learned CPP seriously opposed the petitioner stating 

that the petitioners and others picked up quarrel with the deceased while consuming liquor 

and assaulted him with knife.  The victim sustained multiple cut injuries and died on the 

spot.

5.  It is a case of murder. The victim was done to death on the spot. Investigation 



is still pending.  Considering the gravity of offence, this court is not inclined to grant bail.

6.  Petitions are dismissed.

Delivered by me today

  Sd/-R.SELVAKUMAR
ss  Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of  July, 2020  

Crl.M.P.No.8006/2020
in

K-2, Aynavaram P.S. Cr.No.904/2020

Rajesh Khanna ..Petitioner/Accused
              Vs

State by:
The  Inspector of Police, 
K-2, Aynavaram Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.A.Thirumaran and E.Ashok Kumar, Counsel for the petitioner and the CPP,  this court  

delivered the following:

ORDER
1. The petitioner, who was arrested on  24.7.2020  for  the offences punishable 

under Sections 341, 294(b), 323, 427, 336, 397 and 506(ii) of IPC and Sec.25(1A) of Arms 

Act in Crime No.904/2020 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3.  The  learned  counsel  for  the  petitioner  submits  that  the  petitioner  was 

apprehended from his native place Thiyagadurugam and was taken to Aynavaram Police 

Station in connection with Cr.No.715/2019 and subsequently, he was falsely implicated in 

this case.  The present case was registered without there being any incident in the complaint 

for the purpose of remand.  There was no such occurrence as alleged in the F.I.R.  Since the 

petitioner’s wife preferred complaint to the Human Rights Commission, this case has been 

registered.  The petitioner is in custody from 24.7.2020 and prays for bail.  He referred the 

typed-set attached with the petition to show the lodging of complaint by the wife of the 

petitioner.

4.  As per the F.I.R., the occurrence was taken place on 23.7.2020 at 17.30 hours.  

The  petitioner  was  remanded  on  24.7.2020.   The  complaint  to  the  Human  Rights 

Commission  though  it  is  dated  24.7.2020,  the  date  of  dispatch  is  not  known.   The 

acknowledgment  of  the  Human  Rights  Commission  is  dated  24.7.2020,  is  a  Online 

complaint acknowledgment.  So, there are chances for lodging complaint with anti-date in 



order to meet the present complaint.  As per the present complaint, the petitioner came in a 

car and involved in the incident.  He threatened the public by showing a gun.  He was found 

in possession of a gun.  Under such circumstances, the submission made by the learned 

counsel for the petitioner cannot be taken as it is.   On the other hand, the learned CPP 

seriously  objects  granting  bail  stating  that  the  alleged  complaint  to  the  Human  Rights 

Commission are all an afterthought.  The complaint has been sent after the remand. The 

petitioner is a notorious rowdy element, having two similar cases.  Considering all those 

circumstances and duration of custody, this court is not inclined to grant bail.

5.  Petition is dismissed.

Delivered by me today

  Sd/-R.SELVAKUMAR
ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of July, 2020

Crl.M.P.No.8004/2020
in

K-7, I.C.F. P.S. Crime No.417/2020

1.  K.Chiranjivi Kumar
2.  Manikandan .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
K-7, I.C.F. Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.Madhavan,  R.Dillibabu and M.Vijaya,  Counsel  for  the  petitioner  and the  CPP,  this 
Court delivered the following :

ORDER

1.  The petitioners, who were arrested on 9.7.2020 for the offences punishable 

under Section 392 of IPC in Crime No.417/2020 on the file of the respondent police, seek 

bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3. According to learned counsel for the petitioners, the petitioners are innocent. 

They have been falsely implicated in this case.  They are in custody  from 9.7.2020  and 

prays for granting bail.

4.  On the other hand, the learned CPP  submits that the petitioners snatched 

cellphone from the defacto complainant.  The petitioners are involved in one previous 

case.

5.  It is a case u/s 392 IPC.  The petitioners are in custody for the past four 

weeks.  Considering the nature of case and duration of custody, this  court is inclined to 

grant bail.

6.  Accordingly,  the  petitioners  are  ordered  to  be  released  on  bail  on  their 

executing a own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the 

Superintendent of the concerned prison, in which the petitioners have been confined, on 

their release,



(a) the petitioners shall execute two sureties for a sum of Rs.10,000/- (Rupees 

Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the 

surety bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank 

Pass Book to ensure their identity;

(c)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioners shall not abscond either during investigation or trial.

(e) On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioners in accordance  with law as 

if  the conditions have been imposed and the petitioners released on bail  by the learned 

Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 

Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f)  If  the petitioners thereafter absconds,  a  fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

  Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of  July, 2020  

Crl.M.P.No.8005/2020
in

R-7, K.K.Nagar P.S. Cr.No.796/2020

Sridhar ..Petitioner/Accused
              Vs

State by:
The  Inspector of Police, 
R-7, K.K.Nagar Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.A.Thirumaran and E.Ashok Kumar, Counsel for the petitioner and the CPP,  this court  

delivered the following:

ORDER
1. The petitioner, who was arrested on  24.7.2020  for  the offences punishable 

under Sections 341, 294(b), 506(ii) of IPC and Sec.3 of T.N.Public Property (Prevention of 

Damage & Loss) Act 1992 in Crime No.796/2020 on the file of the respondent police, seeks 

bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3. The learned counsel for the petitioner submits that the petitioner is innocent 

and he has been falsely implicated in this case.  Injured was discharged from the hospital. 

The petitioner has no previous case.  He is in custody from 24.7.2020 and prays for granting 

bail.

4.  On the other hand, the learned CPP seriously opposed the petition stating that 

the petitioner and others picked up quarrel with the defacto complainant, who was sitting in 

front of the Amma Unavagam and when the employees of the Amma Unavagam raised 

alarm, the petitioner and others damaged the door and cooking vessels.   The damage is 

worth Rs.5,000/-

5.  Property worth Rs.5,000/- was damaged in the incident.  Apart from that, 

there was threat to the defato complainant and others.  The arrest is only on 24.7.2020. 

Considering the short duration of custody and the manner of the incident, this court is not 

inclined to grant bail.



6.  Petition is dismissed.

Delivered by me today

  Sd/-R.SELVAKUMAR
ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of July, 2020

Crl.M.P.No.8018/2020
in

R-7, K.K.Nagar     P.S.   Crime No.  796  /20  20

S.Sadiq Basha .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
R-7, K.K.Nagar Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.A.Thirumaran, E.Ashok Kumar and K.Purushothaman, Counsel for the petitioner and 
the CPP, this Court delivered the following :

ORDER
1. The petitioner, who is apprehending arrest for the offences punishable under 

Section  341,  294(b),  506(ii)  of  IPC and  Sec.3  of  T.N.Public  Property  (Prevention  of 

Damage & Loss) Act 1992 in Crime No.796/2020 on the file of the respondent police, 

seeks anticipatory bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3. The learned counsel for the petitioner submits that the petitioner is innocent 

and he has been falsely implicated in this case.  Injured was discharged from the hospital. 

The  petitioner  has  no  previous  case.   The  petitioner  apprehending arrest  and prays  for 

granting anticipatory bail.

4.  On the other hand, the learned CPP seriously opposed the petition stating that 

the petitioner and others picked up quarrel with the defacto complainant, who was sitting in 

front of the Amma Unavagam and when the employees of the Amma Unavagam raised 

alarm, the petitioner and others damaged the door and cooking vessels.   The damage is 

worth Rs.5,000/-

5.  Property worth Rs.5,000/- was damaged in the incident.  Apart from that, 

there was threat to the defato complainant and others.  The occurrence was taken place only 

on 16.7.2020.  Considering the manner of the incident, this court is not inclined to grant  

anticipatory bail.



6.  Petition is dismissed.

          Delivered by me today

                  Sd/-R.SELVAKUMAR

ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of  July, 2020  

Crl.M.P.No.8007/2020
in

P-6, Kodungaiyur P.S. Cr.No.995/2020
Maya alias M.Mayakrishhnan ..Petitioner/Accused

              Vs
State by:
The  Inspector of Police, 
P-6, Kodungaiyur Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.S.Michael and P.Harish, Counsel for the petitioner and the CPP,  this court delivered 

the following:

ORDER
1. The petitioner, who was arrested on  26.7.2020  for  the offences punishable 

under Sections 294(b), 324, 506(ii), 365 and 323 of IPC in Crime No.995/2020 on the file of 

the respondent police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3. The learned counsel for the petitioner submits that the petitioner is innocent 

and he has been falsely implicated in this case.  He is in custody from 26.6.2020 and prays 

for granting bail.

4.  On the other hand, the learned CPP seriously opposed the petition stating that 

the petitioner was arrested only on 26.7.2020.

5.   The  allegation  is  that  the  petitioner  and  others  kidnapped  the  defacto 

complainant and assaulted him by asking his friend Vicky’s whereabout. The occurrence 

was  taken  place  only  on  22.7.2020  and  the  petitioner  was  arrested  on  26.7.2020. 

Considering the nature of case and short duration of custody, this court is not inclined to 

grant bail.

6.  Petition is dismissed.

Delivered by me today

  Sd/-R.SELVAKUMAR
ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of  July, 2020  

Crl.M.P.No.8008/2020
in

D-3, Ice House P.S. Cr.No.1231/2020

1.  Appu @ Indira Mani
2.  Hanif @ Jainul Hanif
3.  Diwakar
4.  Muhibudeen
5.  Mohammad Imithiyas  ..Petitioners/Accused

              Vs
State by:
The  Inspector of Police, 
D-3, Ice House Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.M.Mohana Sundaram, G.Jayachandran, S.Ranjini and K.Ramprasad, Counsel for the 

petitioner and the CPP,  this court delivered the following:

ORDER

1. The petitioners, who were arrested on  23.7.2020 for the offences punishable 

under Sections 147, 148, 341, 294(b), 324, 307 and 506(ii) of IPC in Crime No.1231/2020 

on the file of the respondent police, seek bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3. The learned counsel for the petitioners submits that the petitioners are innocent 

and they have been falsely implicated in this case. The defacto complainant came to the 

petitioners’ place and assaulted them, in the melee he was injured. The petitioners are in 

custody from 23.7.2020 and prays for granting bail.

4.  On the other hand, the learned CPP seriously opposed the petition stating that 

the petitioners and others assaulted the defacto complainant with iron rods and knife and 

caused multiple cut injuries.

5. The photographs sent by the CPP through Whatsapp shows severe cut injuries 

on the victim.  It would go to show the nature of injury as well as the weapon used.  The  

accused  are  in  custody  only  from  23.7.2020.   Investigation  is  at  the  budding  stage. 

Considering the nature of injuries, this court is not inclined to grant bail.



6.  Petition is dismissed.

Delivered by me today

  Sd/-R.SELVAKUMAR
ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of July, 2020

Crl.M.P.No.8009/2020
in

P-3, Vyasarpadi P.S. Crime No.513/2020

Sankar .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-3, Vyasarpadi Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Sujatha,  Puspavathi,  R.Balasubramanian  and  A.Karunakaran,  Counsel  for  the 
petitioner and the CPP, this Court delivered the following :

ORDER

1.  The petitioner, who was arrested on  4.7.2020 for the offences punishable 

under Section 143, 294(b), 323 and 307 of IPC in Crime No.513/2020 on the file of the 

respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3. According to learned counsel for the petitioner, the petitioner is innocent. 

He has no previous case. He is in custody from 4.7.2020 and prays for granting bail.

4.  On the other hand, the learned CPP submits that due to wordy quarrel while 

playing cricket,  the petitioner and others assaulted the defacto complainant with knife. 

The defacto complainant sustained injures and he was treated in the hospital as inpatient  

for one day.

5.  The injured has been discharged from the hospital.  Co-accused has been 

granted bail by this court.  The petitioner is in custody for the past 26 days.  Considering 

the duration of custody, this court is inclined to grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of 

the concerned prison, in which the petitioner has been confined, on his release,

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

Thousand only) each, before the concerned Magistrate /  Trial Court within one week of 



regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the 

surety bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank 

Pass Book to ensure their identity;

(c)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioner shall not abscond either during investigation or trial.

(e) On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioner in accordance  with law as  

if  the  conditions  have been imposed and the  petitioner  released  on bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 

Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR  can be  registered  under 

Section 229-A IPC.

Delivered by me today

  Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Saidapet, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of  July, 2020  

Crl.M.P.Nos.8010 and 8011 / 2020
in

K-10, Koyambedu P.S. Cr.No.791/2020

Dinesh ..Petitioner in 
Crl.M.P.No.8010/2020 / Accused

Deena ..Petitioner in 
Crl.M.P.No.8011/2020 / Accused

              Vs
State by:
The Inspector of Police, 
K-10, Koyambedu Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.T.Marimuthu, Counsel for the petitioners in both the petitions and the CPP, this court 

delivered the following:

    COMMON   ORDER

1. The petitioners, who were arrested on  11.7.2020 for the offences punishable 

under Section 147, 148, 294(b), 427, 448 and 302 of IPC in Crime No.791/2020 on the file 

of the respondent police, seek bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3.  According to the petitioners’ counsel, the petitioners are innocent and they 

have been falsely implicated in this case.  The petitioners arrayed as A8 and A4 in this case. 

They are in custody for 20 days and prays for granting bail.

4.  On the other hand, the learned CPP seriously opposed the petitioner stating 

that the petitioners and others entered the house of the defacto complainant and assaulted 

the victim with wooden log and knife.  The victim sustained multiple injuries and died on 

the spot.

5.   It is a case of murder.  A valuable life has been lost.  The petitioners were 

arrested only on 11.7.2020.  Investigation is at the budding stage.  Considering the gravity 

of offence, this court is not inclined to grant bail.



      6.  Petitions are dismissed.

Delivered by me today

  Sd/-R.SELVAKUMAR
ss  Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of July, 2020

Crl.M.P.No.8012/2020
in

P-1, Pulianthope P.S. Crime No.910/2020

1.  David @ Raja
2.  Jawakar .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
P-1, Pulianthope Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.N.Naresh, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER

1. The petitioners, who were arrested on 15.7.2020 for the offences punishable 

under Section 341, 294(b), 324, 506(ii) of IPC altered to 341, 294(b), 324, 307 and 506(ii) 

IPC r/w 34 of IPC in Crime No.910/2020 on the file of the respondent police, seek bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3. According to learned counsel for the petitioners, the petitioners are innocent 

and they have been falsely implicated in this case.  They are  in custody from 15.7.2020 

and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioners went to the 

house of the defacto complainant’s friend and assaulted him with knife.  The victim was 

admitted in the hospital for five days as inpatient.  The petitioners  are  involved in one 

previous case.

5.  As per the Accident Register copy the victim sustained a cut injury on the  

calf.  He was discharged from the hospital.  The petitioners are in custody for the past 15 

days.  Considering  the  duration  of  custody,  this  court  is  inclined  to  grant  bail  to  the 

petitioners.

6.  Accordingly,  the  petitioners  are  ordered  to  be  released  on  bail  on  their 

executing a own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the 

Superintendent of the concerned prison, in which the petitioners have been confined, on 



their release,

(a) the petitioners shall execute two sureties for a sum of Rs.10,000/- (Rupees 

Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the 

surety bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank 

Pass Book to ensure their identity;

(c)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioners shall not abscond either during investigation or trial.

(e) On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioners in accordance  with law as 

if  the conditions have been imposed and the petitioners released on bail  by the learned 

Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 

Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f)  If  the petitioners thereafter absconds,  a  fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

  Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of  July, 2020  

Crl.M.P.No.8014/2020
in

K-1, Sembium P.S. Cr.No.479/2020
Chandrasekar ..Petitioner/Accused

              Vs
State by:
The  Inspector of Police, 
K-1, Sembium Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.S.Devan, K.Manikandan and K.Ganesan, Counsel for the petitioner and the CPP,  this 

court delivered the following:

ORDER
1. The petitioner, who was arrested on  25.7.2020  for  the offences punishable 

under Sections 341, 294(b), 324, 307 and 506(ii) of IPC in Crime No.479/2020 on the file of 

the respondent police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3. The learned counsel for the petitioner submits that the petitioner is innocent 

and he is no way connected with the offence.  Since the petitioner is the friend of the other 

accused, he has been implicated in this case.  The petitioner is in custody from 25.7.2020 

and prays for granting bail.

4.  On the other hand, the learned CPP seriously opposed the petition stating that 

the petitioner and others assaulted the defacto complainant with knife and caused injuries to 

him.

5.  The victim sustained deep cut injury on his face.  The petitioner was arrested 

only on 25.7.2020.  Considering the nature of injury and short duration of custody, this 

court is not inclined to grant bail.

6.  Petition is dismissed.

Delivered by me today

  Sd/-R.SELVAKUMAR
ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of  July, 2020  

Crl.M.P.No.8015/2020
in

K-8, Arumbakkam P.S.   Cr.No.  902  /2020
V.Vijay ..Petitioner/Accused

              Vs
State by:
The  Inspector of Police, 
K-8, Arumbakkam Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.A.Muthukumar, D.Pavithra, S.V.Shyam Kumar and A.Saravanakumar, Counsel for the 

petitioner and the CPP,  this court delivered the following:

ORDER
1. The petitioner, who was arrested on  17.7.2020  for  the offences punishable 

under  Sections  147,  148,  341,  294(b),  336,  324,  307  and  506(ii) of  IPC  in  Crime 

No.902/2020 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3. The learned counsel for the petitioner submits that the petitioner is innocent 

and he is no way connected with the offence.  The petitioner is in custody from 17.7.2020 

and prays for granting bail.

4.  On the other hand, the learned CPP seriously opposed the petition stating that 

the petitioner and others assaulted the defacto complainant with knife and caused injuries to 

him.

5.  It is a case and counter case. Both the parties sustained injuries. Considering 

the nature of injury and short duration of custody, this court is not inclined to grant bail to 

him at present.

6. Petition is dismissed. 

Delivered by me today

  Sd/-R.SELVAKUMAR
ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of  July, 2020  

Crl.M.P.No.8017/2020
in

J-13, Taramani   P.S.   Cr.No.  545  /2020
N.Suresh ..Petitioner/Accused

              Vs
State by:
The  Inspector of Police, 
J-13, Taramani Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.G.Paul  Einstein  and M.R.Mohammed Fazululla,  Counsel  for  the  petitioner  and  the 

CPP,  this court delivered the following:

ORDER
1. The petitioner, who was arrested on  24.7.2020  for  the offences punishable 

under Sections  328 of IPC  and Sec.20(2) of Cigarette and Other Tobacco Products Act, 

2003 in Crime No.545/2020 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3. The learned counsel for the petitioner submits that the petitioner is innocent 

and he is no way connected with the offence.  He is a money-lender and the other accused is  

a borrower.  The petitioner is in custody from 24.7.2020 and prays for granting bail.

4.  On the other hand, the learned CPP seriously opposed the petition stating that 

the petitioner and other accused were found in possession of banned tobacco products worth 

Rs.78,050/-  The tobacco products along with cash Rs.2,92,000/- was recovered from the 

petitioner.

5.  Huge quantity of tobacco products was recovered from the petitioner.  He was 

arrested recently on 24.7.2020.  Considering the short duration of custody, this court is not 

inclined to grant bail to him at present.

6. Petition is dismissed. 

Delivered by me today

  Sd/-R.SELVAKUMAR
ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 29th day of July, 2020

Crl.M.P.No.8020/2020
in

N-4, Fishing Harbour   P.S.   Crime No.  1063  /20  20

1.  S.Manoj
2.  D.Gokul .. Petitioners/Accused.

     Vs.
State Rep. by
The Inspector of Police,
N-4, Fishing Harbour Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.A.Thirumaran, A.Ramajeyan and K.Purushothaman, Counsel for the petitioner and the 
CPP, this Court delivered the following :

ORDER
1.  The  petitioners,  who  apprehend arrest  for  the  offences  punishable  under 

Section  341, 294(b),  323 and 506(i)  of IPC in Crime No.1063/2020 on the file of the 

respondent police, seek anticipatory bail.

2.  The petitioners’ counsel and the CPP were heard through video conference.

3. According to the petitioners’ counsel,  the petitioners are innocent and they 

have been falsely implicated in this case.  Only a wordy quarrel.  The petitioners have no 

previous case.  Victim was also discharged from the hospital and prays for anticipatory bail.

4.  On the other hand, the learned CPP submits that the petitioners and others 

went to the house of the defacto complainant and assaulted him.  The victim sustained 

injury on his nose.

5.   Except  506(i)  IPC, other  offences are bailable.   No deadly weapon used. 

Injured discharged from the hospital.  Considering the above circumstances, this court is  

inclined to grant anticipatory bail.

6. Accordingly, the petitioners are ordered to be released on bail in the event of 

arrest or on their appearance, within one week of regular functioning of Courts before the 

XVI Metropolitan Magistrate, Chennai on condition that the petitioners shall execute a bond 

for a sum of Rs.10,000/-  each  (Rupees Ten Thousand only) with two sureties each for a 

likesum to the satisfaction of the respondent police or the police officer who intends to 

arrest or to the satisfaction of the learned Magistrate concerned and on further condition that



[a] the petitioners and the sureties shall affix their photographs and Left Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or  

Bank Pass book to ensure their identity.

[b]  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioners shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioners in accordance with law as 

if  the conditions have been imposed and the petitioners released on bail  by the learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e] If  the petitioners thereafter absconds,  a fresh FIR can be registered under 

Section    229-A IPC.

          Delivered by me today

  Sd/-R.SELVAKUMAR

                Principal Sessions Judge

Copies to:
1.  The XVI Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, N-4, Fishing Harbour Police Station,
     Chennai.
ss


